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BEFORE THE NATIONAL GREEN TRIBUNAL,

SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 44 (SZ) OF 2025

IN THE MATTER OF:

KOTNI VENKATA SURESH ..APPLICANT
VERSUS

UNION OF INDIA & ORS. ..RESPONDENT(S)

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE

CHANGE (RESPONDENT NO. 1)

I, Dr. Murali Krishna Chimata, S/o Srinivasulu Chimata (Late) aged about 44 Years,
currently working as Scientist- “E” in the Ministry of Environment, Forest and Climate Change
(MoEF&CCQ), Regional Office, Vijayawada do hereby solemnly affirm and state as under: -

1. That I, in my official capacity of Scientist “E” in the Ministry Environment, Forest and

Climate Change, i.e. Respondent No. 1 in the above-mentioned matter, am conversant

with the facts and circumstances of the case on the basis of official records, and as such

ATVl

authorized and competent to swear this affidavit.
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That |, the above-named Deponent, am authorized and well conversant with the facts
and circumstances of the present case and thus competent to swear the present

Affidavit.

. That | have read and understood the contents of the present Affidavit. The contents

thereof are true and no part of it is false and no material has been concealed therefrom.

That without prejudice to the above and as an alternative submission, the deponent
craves liberty to raise further required contentions during the course of the proceedings

if sought by this Hon'ble Tribunal.

That, it is most respectfully submitted that, the present application has been filed against
the illegal mining activity at the Quarry at Marturu of Anakapalli District, Andhra Pradesh
and the Stone Crushing activities at Marturu, Makavaram, Rebaka Villages in Anakapalli
Mandal, Andhra Pradesh which is causing severe pollution for the past ten years near
human habitation. It is also praying inter-alia to direct the Respondent Nos. 1 to 10 to
take action according to law by initiating prosecution and recovering penalty from the
Private Respondents for repeatedly violating the Mining lease, conducting mining
activities without Environmental Clearance and Consent to Operate and mandatory

precautions fixed in the citing guidelines by CPCB/APPCB.

That, it is most respectfully submitted that the Ministry of Environment, Forest & Climate
Change (MoEF&CC) has notified Environment Impact Assessment (EIA) Notification, 2006
under the provisions of the Environment (Protection) Act, 1986 which deals with the

process to grant prior Environment Clearances (EC) for the new projects and activities

&W@M«_A\L
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listed in the Schedule of this notification, for expansion and modernization of the

existing projects and for any change in product-mix in an existing manufacturing units.

. That, it is most respectfully submitted that EIA involves assessing the potential
environmental effects of a proposed project, encompassing interconnected socio-
economic, cultural, and human-health impacts both positive and negative. Furthermore,
it's crucial to note that the granting of EC to a project isn't a singular step; it follows a

prescribed process outlined in the EIA Notification, 2006, which includes:

= Stage (1)-Screening

= Stage (2) Scoping i.e. prescribing Terms of Reference (TOR) or undertaking detailed
Environment Impact assessment studies.

= Stage (3) Public Consultation to be conducted by the respective State Pollution
Control Board/UT Pollution Control Committee.

= Stage (4) - Appraisal - by Expert Appraisal Committee (EAC).

. That, it is most respectfully submitted that, in exercise of the powers conferred upon the
Central Government under Sub-Section (3) of Section 3 of the Environment (Protection)
Act, 1986 and in accordance with the procedures specified in the EIA Notification, 2006,
State Level Environmental Impact Assessment Authority (SEIAAs) have been constituted
in different States/UTs to discharge the functions of the regulatory authorities for the

respective States/UTs.
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9. That, it is most respectfully submitted that, the Ministry vide notification no. S.0. 637 (E)
dated 28.02.2014 delegated the power to SEIAA to issue show cause notice to project
proponents in case of violation of the conditions of the Environmental Clearances (EC)
issued by the said Authorities to projects or activities within their jurisdiction and to issue
directions to the said project proponents for keeping such EC in abeyance or
withdrawing them, if required, for violations. Copy of the Notification S.O. 637 (E) dated
28.02.2014 is marked and annexed herein as Annexure R1/1.

10. That, it is most respectfully submitted that, the Ministry vide notification S.O. 1886 (E)
dated 20.04.2022 has delegated the power to the State Level Environment Impact
Assessment Authority (SEIAA) to grant Environmental Clearances to all minor mineral
mining projects, irrespective of mine lease area and < 250 ha mining lease area in
respect of major mineral mining lease other than coal. Copy of the Notification dated
20.04.2022 is marked and annexed herein as Annexure R1/2.

11. That, it is most humbly submitted that, the Central Pollution Control Board (CPCB) has
formulated Environmental Guidelines issued in the month of July, 2023 for Stone
Crushing Units, to monitor and regulate them which further keeps a check on the
activities of ‘stone-crushers’. As per the above guidelines, the new crushers should only
be permitted to operate in designated crusher zones, in accordance with the siting
policies of SPCBs/PCCs. Copy of the ‘Environmental Guidelines for Stone Crushing Units’

issued by CPCB is annexed herewith as Annexure R 1/3.
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That, it is most humbly submitted that the Answering respondent issued a circular vide
dated 22.09.2008 stating; “..crushing and screening (sizing of ore) without upgrading of
quality of ore is not covered by the provisions of the EIA Notification, 2006. However,
necessary clearance under the provisions of the Water (Prevention & Control of
Pollution) Act 1974, the Air (Prevention &Control of Pollution) Act 1981 and any other
Acts as may be applicable to such projects should be obtained..” Copy of the circular

dated 22.09.2008 is annexed herewith as Annexure No. R 1/4.

That, it is most humbly submitted that, the standalone stone crushing units are not
covered under Environment Impact Assessment (EIA) Notification, 2006 for the grant of
prior Environment Clearance (EC). The stone crushers units situated within the mining

lease area are covered under the schedule 1 (a) of EIA Notification 2006.

That, it is most humbly submitted that, the State Pollution Control Board is the nodal
authority in the State for dealing with cases related to pollution or environment
management coming under the purview of the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the

Environment Protection Act 1986.

That, it is most humbly submitted that, it is further submitted that State Department of
Mines and Geology is the Nodal Authority in the State for dealing with the allotment of
mining leases under the Mines and Minerals (Development and Regulation) Act (MMDR

A\Wmo&xh\%l\q
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Act) and is entrusted with the enforcement and regulation of mining operations in a

State including illegal mining. Further, the State Government is empowered under

Section 23 C of the Mines and Minerals (Development and Regulation) Act 1957(MMDR

Act) to make rules for prevention of illegal mining, transportation and storage of

minerals.

16. That in view of the aforementioned facts and circumstances, this Hon'ble Tribunal may

kindly be pleased to pass appropriate order(s)/directions as the Hon'ble Tribunal may

deem fit and proper in the interest of justice.

VERIFICATION:

&.\\PU«Q\'\(‘{\%LQ

DEPONENT

&1, %R g1 1w/ Or, Murali Krishna Chimata
qfres “¥/Scientist “E”
w3tz vy oftwda s
mdmmmmm
u—om' Viayawada-820 010

Verified at Vijayawada on this 7th day of July, 2025 that the contents of this affidavit based on

official record(s) maintained and information available in the office are true and correct, no part

of it is false and nothing has been concealed there from.
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DEPONENT . ~

&1. 3%l g Rive/Dr. Murali Krishna Chimata

“§"/Scientist “E”
HIA ATBR/Government of India
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Ministry of Emimuul. Forest and Climate Change
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[H. S1-11013/2/2013-3T% U (#7E) ]

MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

8.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986). the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986. to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them. if required. for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-1A.(1)]

AJAY TYAGI, Jt. Secy.
950 G1/2014 (1)
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NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986). the Central Government hereby authorises the Authority or officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
(1 (2) (3)
1. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2 Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No. J-11013/2/2013-1A. (1)]
AJAY TYAGI, Jt. Secy.

Printed by the Manager. Government of  India Press. Ring Road. Mayapuri, New Delhi-110064
and Published by the Controller of Publications. Delhi-110054,
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FLAN. 1886(H).—F4T ATH TAEAT T 79 A F q@adi wAraw # watazor (dee)
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T o4, FEE wUE, gutan (F@eam) Faw, 1986 F Faw 5 ¥ Tr-faEw (4) ¥ =g ufra
T (S AT, 1986 (1986 FT 29) Fr 47T 3 F IT-ATT (1) v IT-UTT (2) F @ (v) T
wE= AfFAT T WA FA 2 3 fAaut F w5 F - (3) F @ (F) F el arfr i wvrar
THTH FTA & AT, AERA § arF g9vEr £ e a1iEe vd 994 #3rag 7 A19999r e
F1.41. 1533(+1), 7151 14 faraesre, 2006, 47 afds=ar § Rufafm b e #5774 2 aai -

I ATEAT H-
(1) 7T 4 7, 29-997 (iii F) F v o7, Rufatas var s, 99t -

(i F) TTEIT 74T T FIRRF I7 G&T F2T & AAGT £ IT (972 F17 a0F77 FI°T FF2HT 587 T2,
TIFAF ATETA TH TEATTOTFATA F F07 O] 777 T 7RIS #1 At @7 7w & ar g
FTAFAT IT ST 97 (G a1 vAt 9RFIGATE F FLT T F AFA [FATEATI FT AT FA F
AT ST 25 ST & 7497 sifaFtaT augg-Hiar & staw GafaT § v aag-awy 97 57 79 7 7497
FTF T qraast #1 777 #7ET & 378 #2097 w97 97 G IRGGarsd F &5 F @F=r 77 o,

(2) T A, -

(i) = 1(F) F 49194, -

(F) &4 (3) , -

(F) F-F1aT @99 T2 F HEg 7 "> 100 FFFL FAF 937 97" F w4 07, famfataa v r s,
J97: -

"FIAA T AATAT ST THA G @A G F AFG F >250 FHIT GAT 057 A",

(@) ">150 FFAT" TATF, 9 AT 797 F T 9L, "> 500 AT WATF, AiwE A7 HAT T AU

(@) = (4) ¥, -

() FT-FOIAT TA9 F 999 F <100 gHeIT T4 g1 947 F #4749 T,

agr, i war smoam, s -

"TT GIAT FAT TZT F HAY H TAT TAT TZT GF FT FAT F FAGT AT T TAT GAT T F
T 7 <250 FFAT TTT TZT A

() "<150 BFEAT" F TATHT, AHT f7 F90 F TN 97 "<500 FHEAT" F T, 3F A w47
ST

(ii) 7= 1(7) F 979, -
(F) @@ (3) °, -

(F) F/ =T (i) #, "> 50 FATETZ, TATH, AFT MT A4 F T 9T "> 100 WTAE "I, qiFL

(=) Fw == (i) v Taw datee wf=fegt 5 = G s,
(@) ¥9 (4) ¥, -

(F) % == (i) |, "<50 Frare Wi, oF @ 99w F w9 09, "<100 T’ 96, i S a6
T AT,
(@) #% =& (i) °, -
(1) "#iiT <50,000 gFAT" 9127, WATF ¥ s &1 =TT 4T J0;
(1) fag () & =reofT #, " <50,000" 9122, T4 <07 &= 1 =rq far s,



@) = (5) 5, 79 =@=47 (i) F 7, Futatas ww d@way g7 et By s, g9ty -

() FAT-TTHTT GZT 7 G147 978 TRAITATHA F G717 3277 77 97 997 § qR=dT # @77 a7

"

ST
(iii) #% 1(9) F 7T, -

(F) =9 (3) |, "> 50 HATEATZ" TAFL, 5F AT 449 T T4 99, "> 100 Frare” oA=L, 6 A waqTi
FT 7T AT,

() =9 (4) ¥, "<50 HATATE GHF, dF AT THT F T4 9L, "<100 FAE 96, qiF7 67 Aquw oF
STUT;

(iv) 512 2(F) & H79, -
(F) =9 (3) |, ">1" WAl 37 3FF F v w4, ">2.5 "wAE 7 @ F @ Sy,
() =9 (4) 7, "<1" THAF AT AF F T I, "< 2.5" WATF AT s TF T
() =4 (5) ",z &1 F vam, st saentue G s, a4t -

"FAT TZT GT F A7 [P garsd wAr F ey vEigad 6T G99 TRISErE; # BaEar gq9T
TRGITATH ¥ [ fAerarT AT F aqare F27 @ 97 757 @7 97, 7970913, @ Ay awar
TR "

(v) 72 2 (&) ¥ a7, -
(%) = (3) ¥, Frerama vt =1 @ B s,

(@) ¥ (4) ¥, "<0.5 Ffema I 1 Ieamea" wdF, o°F, R 67 H97 F v 19, T e

() =% (5) ¥, =T &= F wam, Fatefaa = = s,
ERIGHE

“ffaT Rag AraET S9E F arg vhiFd @aq qRITEA g9 927 849 7 09 @7 97 f@=w
B strar vz A ey, w7 e, @A s ¥ e fmm S ¥ gy

(Vi) = 7 (F) F AT -
(F) =9 (3) ®, "osft wfgsmret a2t & v 0 g af s sez o s,
(@) =% (4) %, Fafafaa et G s, st -
[#1. 9. 5w 3-22/10/2022-7A120. 111]

froqur ;o AfgEAT G ¥ TS, FETSTOr, 9, g2 0, 39-EF (i), F F.4T. 1533(H), e
14 fadaw, 2006 zrer wEfaa it 7€ ff v afie=aT g Fan 1807(3), ATE 12 @i,
2022 g1 sifAw Forraa T w7 97 )
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi. the 20th April. 2022

S.0. 1886(E).—WHEREAS. the Central Government in the erstwhile Ministry of Environment
and Forests. in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act. 1986 has published the Environment lmpact Assessment Notification.

2006 (hereinafter referred to as the EIA Notification. 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects:

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act. 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B:

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals:

And whereas. the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level:

And whereas. as on date, category ‘B’ projects. relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which. the Central Government deems it necessary to be appraised centrally taking into account national
security concerns:

Now. therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986).read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules. 1986, the Central Government. afier having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules. in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests. number S.0. 1533 (E). dated the 14th September, 2006, namely:-

In the said notification.-
(1) in paragraph 4. for sub-paragraph (iii a), the following shall be substituted, namely:-
(iii @) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promole environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time (o time, shall be considered at
the Central level as Category ‘B’ projects;
(2) in the Schedule.—

(i) against item I(a).—

(a) in column (3).—

(A) for *>100 ha. of mining lease area in respect of non-coal mining lease™. the following shall
be substituted, namely:—

*>>250 ha mining lease area in respect of major mineral mining lease other than coal™:

(B) for the symbol, figures and letters *> 150 ha”, the symbol. figures and letters “> 500 ha”
shall be substituted:

(b) in column (4),~
(A) for *< 100 ha of mining lease area in respect ot non-coal mine lease™, the following shall be
substituted, namely:—
“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal™:
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{B) for the symbois. Higures and letters *< 130 ha™. the symbols. figures and letters < 300 ha”
shall be substituted:

(1) against item 1(c).~
(a) in column (3).—

(A) in serial number (i). for the symbols. figures and letters
figures and letters “= 100 MW shall be substituted;

50 MWL the symbols,

(B) serial number (ii) and the entries relating thereto shall be omitted:;
(b) in column (4).—

(A} in serial number (i). for the symbol. figures and letters “< 50 MW™, the symbol. figures
and letters < 100 MW7 shall be substituted:

(B) in serial number (ii).—
(1) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(I) in point (¢) in the table. the word. symbol and figures “to < 50.000" shall be
omitted:

(¢) in column (5), after serial number (ii). the following serial number shall be inserted.
namely:—

“(ii1) Trrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.™;

(iii) against item 1(d).—

(a) in column (3), for the symbols. figures and letters *> 50 MW", the symbols. figures and letters
*>100 MW shall be substituted:

(b) in column (4), for the symbol, figures and letters < 30 MW", the symbol, figures and letters
*< 100 MW shall be substituted;

(iv) against item 2(a).—

(a) in column (3). for the symbols and figure “>17, the symbols and figures “> 2.5 shall be
substituted;

(b) in column (4). for the symbols and figure “<1%, the symbols and figures “< 2.5” shall be
substituted:;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level. as the case may be. as per the extant threshold for coal
mining projects.”:

(v) against item 2 (b).—
(a) in column (3), the existing entries shall be omitted:

(b) in column (4). for the symbol, figures, words and letters “< 0.5 million TPA throughput™, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation™ shall be
substituted:

(¢) in column (5), after the existing paragraph. the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.™

(vi) against item 7 (a),~

(a) in column (3). for the words “All projects™. the words “All new projects™ shall be substituted:
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(b) in column (4). the following shall be inserted. namely:—
“All expansions projects, including airstrips. which are for commercial use.”.
[F. No. IA3-22/10/2022-1A.111]
Dr. SUNT KUMAR BAJPAYLLE. Jt. Secy.

Note : The principal notification was published in the Gazette of India. Extraordinary. Part 1l. Section I11.
sub-section (ii). vide, number S.0O. 1533(E). dated the 14th September. 2006 and was last amended.
vide. the notification number S.0. 1807(E). dated the 12th April. 2022.

Uploaded by Die. of Printing at Government of India Press. Ring Road. Mayapuri. New Delhi-110064
and Published by the Controller of Publications. Delhi-110054, -
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Environmental Guidelines
for

Stone Crushing Units

Central Pollution Control Board

Ministry of Environment, Forest and Climate Change
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

(July, 2023)




1.0Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various

construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the
ambient air quality, which is possible if environmental guidelines predetermined by the
industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone
crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

. |[Small Scale Upto 25
2. |Medium Scale 26 to 100
3. |Large Scale 100above
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3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw

crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to
secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different
types of crushers for secondary crushing. Granulator or cone crusher is usually used
for secondary crushing.

3.4 Screening: From secondary crusher, crushed stones are transferred for
screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size'. Oversize is returned to secondary
crushers for further crushing and then again to screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-
type screen, vibrating screen and rotary screen. Vibrating screens are most

commonly used.
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3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The product/fines are either stored as stockpiles or

directly loaded into trucks & dumpers and transported.
4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive
dust emissions which is contributed by the following processes:

= Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to
such emissions.

= Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed
provided in the process results in fugitive emissions.

» Screening: Screening process is also a source of fugitive dust emissions. As the
material is conveyed to screen from secondary crusher, screen vibrates and thus,
separates the material of different sizes resulting into huge amount of fugitive dust
emissions. Generally, units provide covered shed and water sprinklers to combat




Unloading " of raw | *Watesprikin witadqtly designed nozzle
material for storage which produce tiny droplets of water should be
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dust emissions however, improper design and operation of sprinklers and improper

covering is an issue.

Tertiary crushing: Fugitive emissions are generated during grinding of stones into

fine dust.

Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor
belts either with sheets or thick cloth to reduce dust emissions.

Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas
is are also a potential source of fugitive dust emissions.

Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units
The stone crushing units should adopt following environmental guidelines to

prevent/suppress fugitive dust emissions from their operation:

provided during raw materials unloading .

Unloading of raw « Three sides and top should be covered and one
material into hopper side may be kept open for vehicular movement.

« Water sprinklers should be provided on approach
roads.




Primary Crushing/ Jaw
Crusher

Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for
movement/maintenance.

Primary crushers/jaw crushers should be covered
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water
should be provided at primary crusher/jaw crusher
so that fugitive emissions are contained and
amount of water sprayed should be optimized.

Secondary Crushing

Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance.

Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening

Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Door to be kept closed during
operation.

Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

Dust extraction system connected with bag filter to
be provided.

Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet off
screens.

Tertiary Crushing

Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.

Provision of water mist sprinkling system should be
made with adequately designed nozzle which
produce tiny droplets of water.




Conveyor Belts Conveyor belts should be properly covered from node

to node with a thick sheet of suitable material along
with water sprinkling system with adequately
designed nozzle which produce tiny droplets of
water.

Discharge points Flexible Telescopic chute from top of discharge point

to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage « Properly designed telescopic chute of adequate

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficiently wet by water|
spraying.

« Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

Wind breaking wall: GI/MS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water.Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.
Housing should be open for movement of mechanical drivers, conveyor belts, etc.
should be sealed properly with flexible rubber flaps.




Vi.

Vil.

viii.

Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCs should be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to extract groundwater from the Central Ground
Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to
control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

iii.

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.

Unit while applying for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTVIPTZ cameras should be installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC.




vi.

vii.

viii.

Xi.
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Online/manual ambient air monitoring systems to be installed in crusher zone as
per CPCB/SPCB guidelines - in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushers should be allowed to operate only in dedicated crusher zones as
per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00
PM ) to avoid inconvenience to the nearby residents due to ambient noise.

Figure-1: Covering of Primary/Jaw crusher
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Figure-2: Chute from top of discharge point

10
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Figure-2(a): Chute from top of discharge point
Annexure-1
Format/Checklist for SPCBs/PCCs before issuance of CTE & CTO
S. Fugitive Emission Source Checklist for compliance of conditions of|Yes/No
No. [Locations Environmental guidelines
1 Unloading area of raw material [Water sprinklers installed with adequate
primary crusher, Screener |designed nozzles (Upload photo/videos).
conveyors belts and transfer|
points
2. Primary crushers, Secondary|Enclosures by GI/MS sheets on top and at
crushers, Screeners and tertiary|least three sides completely from the ground
crushers level (Upload photo/videos).
3. Secondary, Tertiary crushersDry extraction cum bag filter followed by
and Screener cyclone.
(Upload photo).
4. Covering of Conveyor belts|Covering of Conveyor belts
from node to node with a thick|(Upload photo).
isheet of suitable material
4 At discharge points Flexible Telescopic chute from top of
discharge point to the ground level (Upload
photo).
5 GI/MS/brick wind breaking wall [Wind breaking wall (Upload photo)
of 3-ft more than the highest
node of the crusher along the
periphery of crusher
General
6. \Wind breaking wall GI/MS/brick wind breaking wall of 3-ft more
than the highest node of the crusher along
the periphery of crusher (Upload photo)

11




Roads
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Metalled/concrete  roads within  the
premises. Ramps and the entire ground
area inside the premises should also be
metalled

Suppression of dust within the

premises

Arrangement of rotating water sprinkling
system/fogger/Anti-smog gun in the
premises to suppress dust within the
premises to control dust emission re

suspension

Green belt

Plantation of 2-3 rows of tall trees around

{the periphery of crusher

Display board

Display board at the entrance, having name
of unit, contact details of owner and address
of unit, plant capacity and date of issue of
CTE/CTO from SPCB/PCC

10

Covering of vehicles

Covering of vehicles carrying any kind of]
material .

11

CCTVIPTZ camera

CCTV/IPTZ cameras installed at the
entrance and all corners of the premises of|
the unit covering entire area with minimum of|
30 days data storage

12

Photos/videos

Upload photographs/videos  ensuring
compliance of all conditions as mentioned in
the guidelines while applying CTE/CTO
Renewal

Hdkdk
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No. J-11013/41, 2C06~IA.II(I)
Government o India
Ministry of Environmeiit and Forest:s
I.A. Division

Paryavaran Bhawan,
CGO Complex, Lodi Road,
New Delhi-11003

Dated the 22™ September, 2008
CIRCULAR

Subject: Clarification regarding applicability of EIA Notification,
2006 in respect of the Beneficiation Plant-regarding.

State Pollution Control Board; Uris”sa has sought clarification regarding
applicability of EIA Notification dated 14™ September, 2006 to stand alone iron -
o? crusher, when the process involves crushing and screening (sizing of ore

ly) through dry route without upgrading the quality of ore. The matter has
been examined in the Ministry.

. It is clarified that crushing and screening (sizing of ore) without

ading of quality of ore is not co/ered by the provisions of the EIA
Notivication, 2006. However, necessary clearance under the provisions of the
Water (Prevention & Control of Polluticn) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981and any other Acts as may be applicable to such
projects should be obtained.

This Issues with the approval of the competent authority.

oty WG

GBS LS sl i

(Dr. S.K.Aggarwal)
Director

g Tz

To:
(1) The Iiember Secretary, Al SPCBs/ UT Pollution Control
_ Committees.
{2) The Secretary, Department of Environment of all States/ UTs.
(3) The Member Secretary of all SE1AAs
(4) Al Officers of 1A Division
(5) All Regional Offices of the Ministry of Environraent and Forests.

Copy to:
1. PSto MOS (E).

2. PPS to Secretary (E&F).
s PPS to AS{IMM).





